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„  ,„„,CE CHETTUR S6NKARAN NAIR. CHAIRHAN
S^bleS:

'ShriAnil. Bishnoi.
Junior Engineer
R/o 109/3, Thomson Road
Rail way Colony,
Hew Del hi-2.

(through Shr^ K.N.R. P^liay. advocate)

Applicant

Respondent;

veirsus

1  i inion' of" Indis
rtrough the General Bana9er,
Northern Rail way,
New Del hi.

2. The Divl. Railway Manager,
Del hi Di vi si on,
Northern Railway,
State Entry Road,
New Delhi-l-

j  Qfi 1 n 1996 the

The application following; , -
Tribunal on the same day d«nv.

ORDER

I  ̂ Moi rf 1V ChairmanChettur Sankaran NairU), cn

t  - n- +hd,t he has been broughtApplicant complains that he na.
i-,r-ar~ nr so. Annexure A-1

•  -;4-w -hu 25 places or ,
down in semoi ity y -- . .

Hcelf states that applicant can raise his objections
applicant IS parnlUed to ralse.hls o«ect,ons.

.  that this cannot be done unlessHouever, counsel suonits that tni

the reasons for the doun pradatton are Rnoun, ..ayrn,
aonlleant has «ade A-Il representation

for the reasons, appncanc
t  Pivisional Railway Manager. The said-b-efore respondent Divisional

■  ,,m an^^wer Annexure A 11. OWisi.onal Railuay Manager »ill
within four weeks from today.



•s

3/ ■

Applicant will produce a copy of this order

and his application before Respondent No.2 (Divisional

Railway Manager), who shall acknowledge the same, and

thereafter applicant will lodge the said acknowledgement

in the Registry of the Tribunal.

\

Application is disposed of as above.

\
' /

Dated,^the 30th day of October, 1996.

'iv «=» v/\ v\ a M

(Chettur Sankaran NairQ)}
Member . Chairman
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